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Heard Shri S.$.Das, learned counsel for the 

petitioner and Shri U .13 .Mohapatra, learned Addi. 

standing Counsel on M.A.264/2000 filed by the 

applicant and M.A. 339/2030 filed by the respondents. 

In the O.A. the applicant has prayed for cancellation 

the 2nd notification and for direction to departmental4 

authorities to make selection from arnorst the 

candidates who applied pursuant to 1st notification 

for the post in question. IrA the M.A.  filed by the 

applicant it has been stated that he. has been selected 

for the post of E.D.E.P.M., Nalabahar and he is due 

to go for tranirig, but because of pendency of this 

case his training has been stopped and he In is not 
being sent for training. It has been subcnitted by 

the petitioner that in case he is sent for training 

he does not 	 wish to pursue this O.A. 

Respondents have not filed any counter to the O.A. In 

M.A.339/2000 filed by the respondents it has been 

subnitted that the applicant has been duly selected 

and no illegality has been committed in this case 

requiring intervention by the Tribunal. It is submitted 
after 

by Shri U.B.MOhapatra that ± the O.A. is disposed 

the applicant would be sent for training,. In view of 

the submissions made by the learned counsel for 

both sides this C.A. is disposed of with a direction 

to respordents(Department) to send the applicant 
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for training within a period of seven days from 

the date of receipt of this order. 

Both the M-A-s are disposed of in view of disposal 

of the .A# sa above, but without any order as to costs. 
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